
- ACT No. XXVIIJ OF 1864. 

P A S S ~ ~  BY THE GOVERNOR~GENEBAL O F  INDIA I N  COUNCIL. 

(Received the asselzt of the Govelt~zor- General 072 t?z,e 28/12 iVovem6e~ 1864) .  

An A c t  to provide fo r  the exrt.tensio?z o f  A c t  XXI o f  1856  (to consolidate and anzend 
the law relc~tiqy to the Ab1cal.e~ Revenue in the PresicZenc,y of  Fort W i l l i a m  
in Bengal), 60 the provinces under the c o n t ~ o l  of the Lieutenant- Governor 
of the Punjab. 

Whereas i t  is expedient to enlpower the Governor-General of India in Coun- 
cil to extend the provisions of Act X X I  of 1856 (to consoli- 

Preau~ble. 
date und  anzend the  law relatiny lo the A b k w e e  Bevenue  in 

the Preside?zcy o f  Fort Williliant i l z  Benyal), and of Act X X I I I  of 1860 (to amend 
Act  X X I  of  1856), to any province or place under the control of the Lieutenant- 
Governor OF the Punjab; I t  is cnacted as follows : - 

1. It shall be lawful for the Govenior- ' India in Council, by notifi- 

Provisions of ~~t XXI cation in the Gaxetfc of hzdia, to extencl all or any of the 
Of "" and Of Act XX1ll ~rovisious of the said Act XXI of 1656 relating to the ma- of 1860 ]nay be extended - 
to the punjib. ' nufacture of spirits and the sale of spirituous and fermented 
liquors and intoxicating drugs, and of the said Act X X I I I  of 1860, tc any of the  
provinces or ally part or parts thereof under the co~ltrol of the I;ieut,.nant-Gov- 
ernor of the Punjab. 

2. Tbe powers to be exercised Ander any of the provisions of the said Acts 
poweys ..so be exeycised' shall be vested in such Courts and Officers as the said 

5 
mid what Lieutenant-Governor insy with the sanction of the Gov- Courts and Officera to be 

vested. ernor-General in C o ~ ~ n c i l  appoint for the purpose. 

3. N o  proceedings a t  law shall be taken against any Oficer, for ally act 
'f 

Levy of Duties done or omilted on or after the cighteellth day of April 18(j4 
said Acts, uudcr orders 
or pun.nb Foiernment, by virtue of any order of the Governinent of the Punjab 
c%~izd. heretofore made, directing the levy of ally such Duty a3 is 
authorized by the said Acts XXI of 186G and XXILI of 1860 to be levied, 

I 


